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ITIE MINISTFR OF LAEOUR AND
REHABILITATION/®*® %1% gasia @i
(SHRI R. K KHADILKAR): (a) The
question of pulling the services of casual
labour en a rroie reenter br.sis has been be-
foie Govcinn cnt for soir.e lin e. A sugges-
tion has been trade to ihe State Govern-
ments 1] at in ihe case of casual labour em-
ployed by them, steps may be taken to
make them permanent in cases where they
have put in long years of service. With
regard to the casu 1 labour employed by the
Central Government in its departmentally-
run undertakings. Model Standing Orders
ha\e been framed ard circula'ed to all em-
ploying Ministries/Departments for adop-
tion in such undertakings. These provide
that where a casual workman has completed

six months ervicc in ihe same establishment
or under the same employer, he should be
brought on to the regulai strength of the

cstabhhmenl and bis ray  fixed at the mini-
mum in the time :calc ot" pay applicable
to the work [ e has been doing as a casual
workman. 1; is proposed to watch
the working rt these Model Standing Orders
before fuilhei ac'irn is ial.ecn.  In tie case
of casual labour employed on the railways,
it has been decided that entry to
regular Class IV pi sis frcm oi tside should be
tem-poiaiily banned and  only casual
labourers and  substitutes  should  be
considered for these posts cxistirg as well
as those becoming available upto 3lst
December, 1972.

(b) Government has not undertaken any
specific survey to study the condition of
casual labour. However, information about
the extent of casual labour is being collected
since 1959 in respect of certain selected
industries by the Labour Bureau under its
Scheme ot Survey of Labour Conditions.]

1[ ] English translation.

[RAJYA SABHA]

to Questions 44

AIRLIFTING OF REFUGEES

437. SHRI GANESHI LAL CHAU-
DHARY : Will the Minister of EXTERNAL
AFFAIRS;’faaW R/l be pleased to
state :

(a) whether Government's attention has
been drawn to a news item appearing in the
'Hindustan Times' dated the 10th October,
1971 to the effect that the Governor of East
Bengal Dr. A. M. Malik in an interview
with New York Times correspondent in
Dacca had suggested a massive airlift to
bring Pakistani refugees from India back to
their homes ; and

(b) if so, what is the reaction of Govern
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS/

fadsr w®wmma & gomed .
(SHRI SURENDRA PAL SINGH) : (a)
Yes,
Sir,

(b) Government consider this suggestion
as mere propaganda since the influx of
refugees into India from the military repres-
sion in East Bengal continued unabated even
after the aforesaid statement.

Dock LABOUR BOARD VISAKHAPATNAM

438. SHRI M V. BHADRAM : Will the
Minister of LABOUR AND

RLHABILITATIO e %7 gaafa wsit
be pleased to sta e :

(a) the number of days of employment of
icgistered and unregistered workers of Dock
Labour Beard, Visakhapatnam, category-
wise, and month-wise, from 1st January,
1971 to 31st October, 1971 ;

(h) whether there is a trend in the em-
ployme.it going down ; and
(c) if so, the reasons for the same ?

THE MINISTER OF LABOUR AND
REHABILITATION/
a8 G)7 qaafa weu)
(SHRI R. K. KHADILK.AR) : (a) A state-
ment in respect of registered dock workers
and a separate statement in respect of un-
registered dock workers are laid on the Tabic
of the House. [See Appendix LXVIII, A
r.exure No 3.]

(b) The trend was mixed. There was fall
in employment in same months during the
above period, in respect of some cate-



